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er dare 

(cra ate) 

athe 

ve facet, 16 erred, 2019. 

ar.a.ft. 575(A).— ea AHIR, Cet ara aterm afer, 1987 (1987 ar 54) At art 30 & 
STS (2) FH GS (71), (F), (A) AT (FB) FH BT Fad Mat HT TAT Hd BU, Ler ara alaHey (Tiehar) aH, 

1989 F art siz Satta Hert few UdErer eatertad aA SATA S, TAta:- 

1. aferert are Ue WTSe:- (1) Fa Aaa al ter car arfeemenr (a iHar) Serre FAaH, 2019 Het ATUAT | 

(2) & ant Usa HF Sth WHT HT ATS HY Ta SUT | 

2. ta ara afencer (thar) TAH, 1989 F (gaa sae Sea TAH Her ATT) Sa-fAaza(2) & fer faa 5 

H fretted faa ofeeartta feat ore, aata:- 

(2). sa-fraa(1) F fafése arden asitha ere F aya ectacifae Het a Gata tle & cstearz, aI 
Useart Say Merry Use|, Stat At ATA ST, H HTaters F At Ast aT 1” 

3. sea Fara F, fre 5 a, so-fera (2) & ferv, freaferfed so-faae ofdeartta fear sre, etata:- 

*(2m) Sa-fraH (2) & Tet Sve aT serrata Ae a Ao Ta araat Ge fea Wes Ea ATAT STAT 
WaT AAT CTSITSTK, ATT TET AMAT ASTAH TSNe SAT AT ATLAS SI, Bl ATT | 1” 
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4. sea faaat a, faa 5 a, sa-faae (3) & are, feaferfed sa-faae enter fear are, etata:- 

°(3m) aaah set Saat Skt AAT Wa aaed, aden are feu a yet Waal awa deaaal Ft 
fatead warttra Ft wits & ara alae At ere Wier csters STH Set chiearx, Hae chiar 
AAT ASlAH UseNre HT AT SIeST HTS ATT 1” 

[war. &. 2018/eteat(areeattet)/1 -2] 

faa sftareda, aretorerh fresrn (atten fear) 

are : qa fram afer a. aranr.PA. 842 (a1) aretha 19 faaeax 1989 & are AIT FH UAT, SATA, 
amt Hl, @s 3, St-ae (i) H varia fu Te Ff Ta Acar PASAT Sarthe Paw TT 

(1) atfaar. 700(a), aréhe 26 aarax, 1991; 

(2) afar. 438(an), arére 28 arta, 1992: 
(3)  ararfa. 509(a), aera 15 Fa, 1994: 
(4) arar.ft. 270(a), are 8 Fare, 1996; 

(5) atarfe. 59(a1), attra 6 eae, 1997; 

(6) ararfa. 719(a), aera 26 waqax, 1999; 
(7) aranrfa. 167(a), arére 29 watt, 2000; 
(82)  ararfa. 513(a), aera 9 oars, 2001; 
(9) ararR. 787(a), arére 2 Para, 2002: 
(10) aranrfa. 384(a), aréhe 1 warez, 2003; 
(11) arar.ft. 66(a), are 16 Heat, 2006; 

(12) ararfa. 498(a), arére 23 errec, 2006: 
(13) arr. 283(a), arére 11 ade, 2007: 
(14) arar.ft. 96(a), aha 22 weak, 2010; 

(15) ar.ar.ft. 711(80), arte 17 faarax, 2015; 

(16) arar-R. 464(n), arére 28 ada, 2016: 
(17) atar.fr. 332(a), aretha 5 ater, 2017: 

(18) arar..1060(a), aréte 23 erred, 2017: 
(19) aranrfa. 816(a), arére 28 erred, 2018: 
(20) ar.ar.f¥.1136(a), abe 26 Tarax, 2018; six 

(21) atar.fr. 546(a1), aretha 01 erred, 2019. 

  

MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

NOTIFICATION 

New Delhi, the 16th August, 2019 

G.S.R. 575(E).—In exercise of the powers conferred by clauses (c), (e), (f) and (g) of sub-section (2) 

of section 30 of the Railway Claims Tribunal Act, 1987 (54 of 1987), the Central Government hereby makes 

the following rules further to amend the Railway Claims Tribunal (Procedure) Rules, 1989, namely :- 

1. Short title and commencement.—(1) These rules may be called the Railway Claims Tribunal 

(Procedure) Amendment Rules, 2019. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Railway Claims Tribunal (Procedure) Rules, 1989 (hereinafter referred to as said rules) in rule 5 

for sub-rule(2) the following sub-rule shall be substituted, namely:-
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Note : 

(2) An application referred to sub-rule (1) may also be sent by registered post or electronic mail to the 

office of the Registrar or the Additional Registrar or the Assistant Registrar, as the case may be, of the 

Bench concerned”. 

In the said rules, in rule 5, for sub-rule(2A) the following sub-rule shall be substituted, namely:- 

“(2A) An application sent by post or electronic mail under sub-rule (2) shall be deemed to have been 
received on the day when the application is received by the Registrar, Additional Registrar or the 

Assistant Registrar, as the case may be”’. 

In the said rules, in rule 5, after sub-rule (3) the following sub-rule shall be inserted, namely:- 

“(3A) The application sent by email by the applicant shall also make available hardcopies of the 
application along with originals or duly certified true copies of originals of enclosures relied by the 

applicant by registered post to the Registrar, Additional Registrar or the Assistant Registrar’. 

[F. No. 2018/TC(RCT)/1-2] 

VIVEK SRIVASTAVA, Executive Director (Public Grievances) 

The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (i), vide notification number G.S.R. 842(E), dated the 19" September, 1989 and 

subsequently amended as follows:— 

1. G.S.R 700 (EB), dated the 26" November, 1991; 

2. G.S.R. 438 (E), dated the 28" April, 1992; 

3. G.S.R. 509 (E), dated the 15" June, 1994; 

4. G.S.R. 270 (E), dated the 8" July, 1996; 

5. GS.R. 59 (B), dated the 6" February, 1997; 

6. G.S.R.719 (E), dated the 26" October, 1999; 

7. G.S.R. 167 (E), dated the 29" February, 2000; 

8. G.S.R. 513 (B), dated the 9" July, 2001; 

9. G.S.R. 787 (E), dated the 2nd December, 2002; 

10. G.S.R. 384 (E), dated the 1** November, 2003; 

11. G.S.R. 66 (B), dated the 16" February, 2006; 

12. G.S.R. 498(B), dated the 23 August, 2006; 

13. G.S.R.283(E), dated the 11" April, 2007; 

14. G.S.R.96(B), dated the 22™ February, 2010; 

15. G.S.R.711(B), dated the 17" September, 2015; 

16. G.S.R.464(E), dated the 28" April, 2016; 

17. G.S.R.332(E), dated the 5" April, 2017; 

18. G.S.R.1060(E), dated the 23 August, 2017; 

19. G.S.R.816(B), dated the 28" August, 2018; 

20. G.S.R.1136(E), dated the 26" November, 2018 and 

21. G.S.R. 546(E), dated the 1“ August, 2019. 
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